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IN THE CENTRAL ADMINISTRATIVE THIBUNAL}HYDEHABAD BENCH HYCERABAD .

Betwesn ' ,

Smt. M. Parvatamma

1.
2.

3.

4.

Counsel for the Applicant

Counsel for the Respondents

CORAM:

0.A.NO. 1476 0?,1994.

’ Dated: 18.4.1995,

s

And | .

-

. o
Appli cant
| 1

The Divisionz 1l Personal Officer, %.E.Raihuay, Khurda rosad,

The Oivisional Railuay Nanagcr(P)l S.E.Railway, Khurda Road
Gensral PManager, South Eastern Ra%luay, Garden Reach, Calcutté

Ministry of Railways, rep. by itsISGcreﬁary,(Uniannf India),

New Dslhi.
Respondmnts

L3 N ] '

. J
Sri. B.Gajendra Reddy
Srig N.R.,Devaraj, SC for Rlys

|

L I = I ﬂLminictrativG Member

Contd:. L] .2/“
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0.A.Mo, 1476/94. Dt. of Decision : 18-04~95.

OROER

i As per Hon'ble Shri A.8. Gorth

J, Member (Admn.) |

In this 0A the reguest 4? tha epplicent

Smt, My, Parvatamma is for giving

son M, Ganapati Rao on compassion

2. The applicant®’s husband
while working es g Fitter in Carr
SE£ Railway, Palasa, At that time

was aged 11 yasars only, She could

te groundS.

lppointmaat to her

Jdiod on 311=-03-1978

lage & Wagon Shed,

ltha aaplicant's son

ot geak aemployment

for herself on account of her pootr eye-sight. The

epplicant approached the authoritkas in 1983 but her

———y — —

gppointment yas turned down on th

r ground that she appro-

ached gfter 8 pericd of 5 yasars Prom the date of death

of the gmpleyes. Thersafter the

- - ———— g ey = — — -

The cese of compassionate appointihent for thae applicant's

pplicant continual to

son figured in some PNM meeting aLao.Finding no reliefs

the applicant appreached a Member

for intenrvention. Qespits thesSa g

|

there was no favourable pgsponss Prom the respondsnts,

both

3. Meard learned counsel for/the parties, Shpi

8. Gajandra Reddy, learnsd ceunes
urged that at the time of the dea
the applicent’s son yge s minor a

part of the applicant im approach

cencernad was more dud to 19noran!ﬁk? the pxtant 1natru—

ctiong., It is therefore pleaded

1l for the applicant

th of the smployas

Fd the delay on the
i

ng the authorities

that thefggg; o? the

anclirant docawwss to ne considered on merits and not

oed

of the Parliament also

forts by the applicants



/

3=
rejected on the technical plesa of del

4. Shri NeR. Devaraj, learned

the respendents stated thet besides &

dYe

standing counsel for

he factor of delay,

the case of ‘the applicant would not merit consideration

.is

beceuse the applicant's son/now 28 years end thet- the

ranily managéd till now without any employment assistance.

5. ' From the record placed before me it is apparent

that the rgquest of the applicant Por! giving compassionste

appointment to her son was rejected o
only, Kegeping in vieu the circumstan

of the considered view that the casa

s mmvel fan e oo bde o A P e ® e x

n the around of delav
ces of the cpsa)I am

reduires to bs examined

Lo _.ow s . e

the respondants to consider the request of the applicant

purely on merits and t{o take a decision within a period of

6s DA is ordered accordingly 5

t the agmission stagg

— AeB. Gortifi)

Mamb e

ﬁAdmn.)

«l Dated : The 18th April 199i

Dictated in Open Court

spr

il _
Dy %7& her ()

ContT - -4 )—



L’ .
( Y
\ ol 7 /?*yzﬁ_
TYDED BY COMPARED §Y .

CHECKED BY L APPROVEZD BY

IN THE CENTRAL ADMINISTRATIVE TRIGUNAL
HYDEZRABAD BENCH -

THE HON"BLE HRI ALV.HARIDASAN: MEMBZR(Z)

AND

THE HON'BLE SHRI A,B.GORTHI: MEMBZR
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